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•M,, lkrl Jtuut• • WW the Mimatcr 
ol Rall-,- be pleued to atate : 

(a) Whether the enquiry by the Gcw
ermnent lnlpector oC llailwa,- into 
tbe accidem at Kharqpur in May Jut 
bu been caocluded; aad 

(b) If IO, with what raults} 

TIie l>eplatJ Mlallcer of llallwa,. 
_. Tnaapon (SIU'I AlapNa) : (a). 
TIie Gonrnmcnt liup«tor oC Railwayt, 
Calcuna, held hit 1tatutory enquiry into 
the ecc:ident OD :17th and :18th Ma_I 195� 
IDd bu Nbmined hi• PrelimiDarJ Report. 

(b) Hia provilional fiDdl.oa i, that the ., ICddlat WU broupt about by forc:ibly 
removina en,i.ne CTeW � the. locamo
tive o( tbe train and eettang lt m motiOA 
•mmaooed by aome penon1 10 far un
Adad!ed. 

lkrl ICamatla , Haa the Minilter re
ceived a f:OP1 o( the report oC an enquirf 
made into thia maner bf penoo• reptamt
lna all parties, all UIIIOGI and sroull&• 
includins Memben of Parliament, � than the Conareu and the INTUC, -
If ao, haft GoYernmcnt evm!oed or c:ioo
lidcred the report pttlCQleCI to them by 
tbil DOG� committee} 
• IIU'I AJ.,... 1 I am ooc aware ol 

aay IUCh report bavina been received. 
Slarl lltaaatJa I I ban Ft • OD9'I of tbe �rt, which bu been addrellCCI 

to tbe Minister. I CIID just lbow ll to the 
Depiuy Miniuer. 

Sul Al.at-a I In Neb -. a eta• 
tutOfY enquiry is ordcrd. TIie �
meat lmpector bas already made tbil u
tl\lU'1, and we are an.itiq hla lna1 report, 
H11 prorilioaal fiDdl.oa l• wlW 1, ltatecl 
ID the am IGIWer. 

llarl Keeetll, 1 Does the� 
iDlpeclor'a_ report refer to the tarac--le 
- ol leadlq _  W'Od=I there, wlio were
arreated Iona bafbre tbla unfomaute iD
c:idcat toat pi-, and IDI}' I bM1w_ wbetbc r 
md to wblt mom tlllN 11rp«a1e •rat• 
ol laadiaa wark.ort there prowabd tboN 
....._. blppeaiop > 
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Sbrl � 1 I have already liven 
what hir. proviaion&l Andina ia. I do not 
have the report iteelf before me. 

S1art Kamada I Am I to understand 
that the report is not with the Miruater, 
but only the finding ia with him ? 

Sbrl Ala,-- 1 I have only the pro-
viaional findina. I do not have the con-
tents of the report before me. 

Sbrl ltamath I Am I to underatmd 
that the Government inspector haa not 
submitted his report or that the M.initter 
baa not brought it to the Houae? 

Sltrl AJa,-.a I I said I am not able 
to answer the question because I do not 
have the contents of the report before 
me. 

Sbrl Kamatb I When will the report 
be presented to Government, an d  laid on 
the Table of the House ? 

Shrl Alapua I If the hon. Member 
p9Ct me notice, I can pve it. 

Sbrl ltamath , The notice ia there 
in the queation itself. 

Mr. Speuer I I am not able to follow. 
The hon. Member want• to know whe
ther a report has been aubmitted to Gov
em.ment. Now, the reply can bf! one 
of two thin,s, namely that there ia inability 
on the pert of the M.initter to anawer this 
question, may be, because he has not looked 

into the report or bocauae he hu not brou,ht 
the report here,-that ia one thin&; and into 
the second thini .-or the report itself baa 
not been submitted, and the Minister doet 
not know exactly when it will be submitted. 

Sbrl Ala,-.a a The final report 
ha, not been aubmitt� and this ia only 
an. interim report. Tne second part cit 

the question was •if ao, with what result'? 
In reply to that, I have given the provi
lional findin,. We ahould have the final 
report, because I can answer the queatioo 
definitely. 

Sbrl ltamath I May I know whether 
the practice of Government lmpcctora 
la to submit findin,a without any report? 

Mr, Speabr I All Interim report la 
submitted, but it may be very abort and 
brief. It may not contain all thoee poinu 
which a final report would contain. 

Sbrl ltamatla a That mean, that only 
a one-line finding ia there. 

Slarlmatl Rma � 1 
�1. I mow whether a report cootainia, the 
� of various Mcmben of Parlilmeot 
who viaited that area was submitted to the 
Miniater of Railwaya and Tramport, 
Shri Lal Bahadur Shastri, and if ao, whe
ther Government have conaidered that 
report? May I UIO mow whether in 
view of the fact that they have broupt 
forward certain new thiDp in that � 
Government bnc tum up the quc:atioo 
of ICUfna up a fJah enquiry • baa been 
dcmando:S l:iy them in that report ? 

SJart A..;... a I am not aware of 
that report, and aa auch, I am unable to 
answer that queation. 

Mr, Speuer 1 ' If a report is Mid to 
have been presented to the Miniater in 
chief, it i1 Npposed to haft been wb
mitted also to an the Minitten. Of courae.l whoever anawera muat be potted with au 
the material available with the Minilt:rJ 
u a whole. 

Slll'I Alapua t Unfortunately, I 
am not posted. 

Mr. Speaker I Fortunately, here-
after, every Minister muat be pc>!ted with 
everythina that happena in hia Miniany. 
Otherwiae he muat brine this ether Mfnia
ter also here to anawcr such 9ueationa. 
I hope thia will be tab:n notice of m future 
by all the Miniaten. 

Sbrl K It. Maltra I Did the inapectOI 
while making the inquiry ascertain w6clther 
there was a brake-van, and if ao, what pre
vented the Guard from applyina the brab 
when the driver waa taken out ? 

Mr. Speabr s Possibly it ii not ia 
the interim report. 

8111'1 Ala,-- : I a m  unable to Ul• 
ewer that question. 
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